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C.P. No. 1245/I&BC/NCLT/MB/MAH/2017

5. Further it is explained that the terms of interest are regulated by the terms of the
Agreement. fu a result the querry of the Company is satisfied.

6. The IRP is therefore directed to commence the CIRP and comply with the other
provisions of the Code. ThelRpshall submit the Report within 30 days.

7. To be listed to report the compllance on 08.01,2018.

M.K. SHRAWAT
l'lember (ludicial)

PANTULA MOHAN
Member (ludicial)
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